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Judgement

Sandeep Sharma, J

1. Since common questions of facts and law are involved in these cases, this
Court heard them together and now same are being decided vide common
judgment.

2. By way of instant pe i ions, petitioners have prayed for following common
relief:

i) That writ f mandam s may kindly be issued, directing the respondent
department to issue appointment letter to the petitioners against the post of
Veterinary Pharmacist on contract basis within a time bound manner in view of
the counseling conducted qua the petitioners from batch-wise seniority on
21.10.2022, but appointment letter has not been issued till date without any
justification whereas the respondent department is going to issue appointment
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letter to 188 candidates from direct recruitment, which will hit the seniority of
the petitioners in case they are not given appointment prior to the direct
recruitment.”

3. Precisely, the grouse of the petitioners, as has been highlighted in the
petitions and further canvassed by Mr. R.L. Chaudhary, learned counsel for the
petitioners is that services of 286 number of Gram Panchayat Veterinary
Assistants (herein after referred to as the GPVAs) have been converted on
contract basis, but for no cogent and convincing reasons, petitioners have been
discriminated. Petitioners claimed that their counseling was done in the year
2022 alongwith 286 GPVAs, but at that time, they were not brought on contract
by government. Since 286 GPVAs, who were allegedly brought on government
contract are now being regularized in terms of the regularization policy framed
by the Government of Himachal Pradesh, whereas petitioners herein who have
been performing the duties against the post of GPVAs as was being performed by
286 GPVAs coupled with the fact that all were initially engaged by Gram
Panchayat concerned on same terms and conditions, have approached this Cou t
in the instant proceedings, seeking therein directions to the respondents to bring
them on contract w.e.f. 2022, when their counseling was done alongwith 286
GPVAs.

4. Afore claim put forth at the behest of the petitioners has been refuted by the
respondents by way of filing reply, wherein thou h it has been admitted that in
the year 2022, counseling of the petitioners was conducted along with 286
GPVAs, but it has been further stated that since at the relevant time, 286
number of Mukhya Mantri Arogya Pashudhan Yojna (MMAPY) dispensaries were
upgraded to regular dispensary and there was only requirement of one person in
each dispensary, only 286 posts of GPVAs were converted to Veterinary
Pharmacists on contract basis subject to condition that these posts will be
subsumed against future vacancies

5. It is averred in the reply that in the year 2022, though no vacancies of
Veterinary Pharmacists were available, but yet respondent-State with a view to
protect the interest of GPVAs, who were initially appointed on contract by Gram
Panchayat concerned, their services were decided to be converted to Veterinary
Pharmacists on contract basis.

6. Having taken note of he fact hat petitioners are similarly situate to 286
number of GPVAs, whose services came to be converted to Veterinary
Pharmacists on contract basis in the year 2022, this court passed detailed order
on 3.4.2024, which reads as under:

“Learned counsel for the petitioners has pointed out from the contents of reply
filed on behalf of respondents No. 1 and 3 that the Government has already
taken a decision in respect of the petitioners, who are 66 in number for
upgrading their posts from GPVAs to Veterinary Pharmacists simultaneously with
upgradation of MMAPY into regular dispensary. He further submits that the
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Government has already granted the benefits to 286 similarly situated persons
vide Annexure P-2.

It is prima-facie made out that the petitioners may have their claim vis-à-vis the
appointment of 286 persons as Veterinary Pharmacists on contract basis vide
Annexure P-2 but their claim against the direct recruits does not prima facie
appear to have merit. That being so, the interim order dated 19.10.2023 is
ordered to be vacated, subject to the rights of the petitioners in the instant
petitions.

In view of above position, respondents No. 1 and 3 to explain as to why the
petitioners are being denied the appointment as Veterinary Pharmacists on
contract basis, as has been done in respect of 286 other persons vide Annexure
P-2.”

Response by way of affidavit of respondent No.2 be filed within two weeks.”

7. In terms of aforesaid affidavit, respondent-State filed compliance affidavit
dated 8.5.2024, which reads as under:

“6. That as already stated in para-3 supra, 286 Gram Panchayat Veterinary
Pharmacist were br ught to the post of Veterinary Pharmacist on contract basis,
after having the approval of the Council of Ministers. Therefore, in case of
present petitioners regarding bringing 66 post of G am Panchayat Veterinary
Assistant to the post of Veterina y Pha macist on contract basis, the approval of
the Council of Ministers is required, which is also a codal formality.

7. That since, at present the Mode Code of Conduct is in force, the meetings of
the Council of Ministers are not being convened . Therefore, the matter regarding
bringing the present petitioners to the post of Veterinary Pharmacist on contract
basis will be placed for decision/approval before the Council of Ministers after the
Mode of Conduct is over. The affidavit may kindly be taken on record in the
interest of justice.”

8. Subsequently, on 17.6.2024, learned Additional Advocate General, placed on
record instructions dated 13.6.2024, stating therein that for converting the posts
of Gram Panchayat Veterinary Assistant to the post of Veterinary Pharmacist on
contract basis, approval of the Council of Ministers is required. It also emerged
from the aforesaid communication that meeting of Council of the Ministers was to
take place on 18.6.2024, wherein issue pertaining to converting the post of Gram
Panchayat Veterinary Assistant to the Post of Veterinary Pharmacist was to be
placed for approval before the Council of Ministers.

9. On 25.6.2024, this Court came to be apprised that matter was placed before
the Council of Ministers on 18.6.2024 and after detailed deliberations, the
Council of Ministers have made some observations and sought additional
information in the matter.

10. Since despite repeated opp rtunities, no decision was being taken qua the
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conversion of emaining GPVAs to Veterinary Pharmacists, this Court passed
detailed order dated 2.5.2025, which reads as under:

“Repeatedly this C urt has been informed that issue qua bringing 66 GPVAs on
contract basis is pending consideration before the ouncil of Ministers, but till
date, no final decision has been taken, as a result thereof, great prejudice is
being caused to the petitioners, who are admittedly similarly situate to 286
GPVAs, whose services have been already converted into contractual
establishment and in short span, they may be regularized also. Affidavit dated
08.05.2024, filed by Joint Secretary, Animal Husbandry, Government of
Himachal Pradesh, though suggests that issue in question is still pending
consideration before the Council of Ministers, but this Court cannot lose sight of
the fact that on account of non-consideration of proposal by Council of Ministers,
petitioners are suffering continuously for no fault of them.

Though taking note of the fact that services of similar situate 286 GPVAs stand
converted into contractual establishment, this Court may have straightaway
proceeded to pass order, but having taken note of the fact that matter is under
consideration before the Council of Ministers, this Court, while restraining itself
from passing any order at this stage, hopes and trusts that final decision by the
competent authority shall be taken expeditiously, preferably, within a period of
four weeks.”

11. Pursuant to afore order, Mr. Rajan Kahol, learned Additional Advocate
General, placed on record communication dated 20.06.2025, issued under the
signatures of Director, Animal Husbandry, Himachal Pradesh, whereby
Government decided to give appointment to 66 Gram Panchayat Veterinary
Assistants as Trainee Veterinary Pharmacists on contract basis. Learned counsel
representing the petitioners, under ins ructions, stated that since similarly situate
286 persons we e given appointment on contract basis on 27.09.2022 and at
that time petitioners had participated in the counseling, where was the occasion
to call upon them to come for fresh counseling, scheduled to be held on
26.06.2025. After being confronted with the afore plea raised by the petitioner,
learned Additional Advocate General sought time to have instructions in the
matter.

12. Today, during proceedings of the case, learned Advocate General, made
available communication dated 28.5.2022, issued under the signature of Joint
Secretary (Animal Husbandry) to the Government of Himachal Pradesh, to state
that in the year 2022, services of 66 GPVAs could not be converted to Veterinary
Pharmacists for the reason that at the relevant time, only 286 number of MMAPY
Dispensaries were upgraded into regular Dispensaries with the requirement of
one GPVA. Learned Advocate General further submitted that though at the
relevant time, no vacancies were available but to avoid exploitation of GPVAs,
government decided to convert their services to contract subject to condition that
such posts will be subsumed against future vacancies. He submitted that now
Government is in process of appointing 286 GPVAs against vacancies which had
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occurred after 2022. He further submitted that though at present, there are no
pos s of Veterinary Pharmacist qua which services of the petitioners can be
converted on contract basis, but having taken note of the fact that petitioners
herein have been working as GPVAs f r m re than 13 years, government has now
decided to give them appointment as Trainee Veterinary Pharmacists on contract
basis as was done in the cases of 286 GPVAs in the year 2022. He submitted that
once petitioners complete requisite period on contract, they shall also be
considered for regularization as has been done in the cases of other similarly
situate persons.

13. Though Mr. R.L.Chaudhary, learned counsel for the petitioners attempted to
argue that since petitioners had appeared in the counseling in 2022, there is no
requirement for the petitioners to again participate in the counseling scheduled
to be held on 26.6.2025, but this Court is not persuaded to agree with Mr.
Chaudhary for the reason that though in 2022, petitioners had participated in the
counseling for 286 posts of GPVAs, which were converted to Veterinary
Pharmacists on contract basis, but since at the relevant time, 286 number of
MMAPY dispensaries were upgraded into regular dispensaries with the
requirement of one GPVA in each dispensary and admittedly, petitioners were not
in the first list of 286 GPVAs, no illegality can be otherwise said to have been
committed by the respondents while asking the petiti ners to come present for
counseling scheduled to be held on 26.6.2025, for offering appointment as
Trainee Veterina y Pha macists on contract basis.

14. Consequently, in view of the above, this Court having taken note of instructi
ns dated 20.6.2025 issued under the signature by Director, Animal Husbandry,
Himachal Pradesh, whereby government itself decided to give appointment to 66
GPVPs as Trainee Veterinary Pharmacists on contract basis, sees no reason to
keep the present petition alive and accordingly, same is disposed of with a
direction to the Director (Animal Husbandry) Himachal Pradesh to permit the
petitioners to participate in counseling scheduled to be held on 26.6.2025 and
thereafter, they may be issued offer of appointment as Trainee Veterinary
Pharmacist on contract basis as was done in the case of 286 number of GPVAs in
the year 2022. Since petitioners have been fighting for their rightful claim for
years together, this Court hopes and trusts that needful, complete in all respects,
shall be done within four weeks and thereafter, petitioners shall also be
considered for regularization in against the post in question after having
completed requisite period as prescribed in the policy of regularization framed by
the Government from time to time. In the aforesaid terms, present petitions are
disposed of alongwith pending applications, if any.
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